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Ceunsel for the applicant t Mr.V.Krishna Rao

f
Counsel for the respondents M V.Bhimanna, addl,cGscC,
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THE HON®BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)
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|
|
[

..2

| .




condition for granting him the special pay of Rs.35/-. As
he was away on the Wofks’Accounts Branch keeping his lien.
in Electrical Debartment he should have been preferred for
the post of Sr. Clerk having the special pay and that he
should have been brought to the Electrical Department at
the time when Mr.Sehségiri Rao was posted in the post of
Sr. Clerk having the special pay. As he was not
repatriated by the administ?ation, he should not be allowed
to suffer by not granting him Rs.35/- which was granted to .

his junior Mr.Seshagiri Rao.

6. The grant of special pay is for performing

specific complex nature of duties. Tf an amnlawa~ w-- -
perrormed such a duty he cannot have the right to ask for

the special pay just because his junior was getting the pay

as junior was actually performing the complex nature of

) _ B _ e mpeawmw )y LHT SUPL EIGE
Court reported in The Chief Commissioner of Income Tax
(Admn.), Bangalore Vs. V.K.Gururaj & Others (1996{(1) SCALE
696). In view of the above judgement of the Supreme Court
the applicant Eannot claim the special pay of Rs.35/-
without performing the complex nature of duties. Mr.
Seﬂsagiri Rao had performed the special duties as Senior. .
Clerk. Hence, he was entitled for the special pay. In
that view, we find that the application lacks merits and

—

hence it has to be dismissed.

7. In view of what is stated above, we find no merits

in this QA. Hence, thedpA is dismissed. No costs.
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I
getting Rs.35/- though during the period when his junior
Mr .Seshagiri Raoc was getFing special pay of Rs.35 he was

not in the Electrical Branch.

|

3. This OA is filed praying for a direction to the
respondents to grant him special pay of Rs.35/- in the

Electrical Department in the cadre of Sr. Clerk as his

|

junior Mr.Seshagiri Rao was drawing more pay due to
consequent fixation after granting special pay for which

|
the applicant is also eligible.

|

4. It is stated iA the reply that the applicant was

promoted to the post of[Sr. Clerk way back in 1966 in the

|

Works Accounts Branch 'earllier to his juniors in the

Electrical Department.l{ It is also stated that the
applicant was promoted as Head Clerk when he was
repatriated to his parent department on par with his junior
i.e., w.e.f. 22.8.91. [ Hgnce, the applicant has not

sufferred any set bacg in his career as far as his
promotlonal OppOL Lurticies aLrc LU L. e —

\
fact he was promoted to Sr. Clerk much earlier than his

. . ;|
seniors 1in the Electrical Branch where he was holding the

.. |
|
5. The - only poin? to be considered in this OA is

whether the applicant iF also entitled for the special pay

of Rs.35/- which was granted to the junior Mr.Seshagiri Rao
[

in view of the fact that Mr.Seshagiri Rao performed the
!

complex nature of duties as Sr. Clerk in the Electrical
I

Department. The main contention of the applicant is that

‘he is senior to Mr.Seshagiri Rao and also fulfilled the
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